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(S. No.04) 04 05 17- C.P.No.166/KB/2015 — Rupashree Bhattacharjee & Anr. Vs.
Howrah Haat Developers Pvt. Ltd. & Ors.

ORDER

Ld. Lawyers on behalf of the petitioner(s) and respondent(s) are present.
Respondent has filed an affidavit with regard to correction of few
typographical error occurred in the order dated 10.04.2017. Since it is not
in the Form 9 she is at liberty to file the same in Form No.9 as provided in
the NCLT Rules. Further, Ms Ranjabati Sen submittediéfgﬁ her senior is
out of station and she prayed for adjournment toh respondent has
vehemently objected , as last chance has already been given with

Imposition of cost.

On perusal of the record it is found that the case is pending since 2015
and the pleadings are completed on 27.07.2015 and the matter is
proceeding for final hearing. On 27.07.2016 both parties were directed to
file their written arguments on the date of hearing. The matter was fixed
on 26.08.2016 on which date hearing was adjourned on the prayer of the
petitioner. Then the matter was fixed on 13.09.2016. Since 13.09.2016
was declared as holiday, the matter was fixed on 17.09.2016 and on that
very date the case was adjourned on the ground of absence of senior
counsel(s) of both sides. On 09.11.2016 the case was adjourned at the

behest of petitioner with a cost of Rs.2,000/-.

On 08.12.2016 the case was adjourned at the behest of the petitioner with
a cost of Rs.2,000/-. Today also the matter is adjourned on the behest of

the petitioner on the ground that her senior is out of station.




Already last chance has been given to them. Petitioner is directed to
complete his argument else the matter will proceed for final order. On the
last occasion, already last chance has been given to them. However,

matter is adjourned with imposition of a cost of Rs.2 000/-.

{
Fixed on 03.07.2017.
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MANORAMA KUMARI
MEMBER(J)




